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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Forty Second Report of 
the Public Accounts Committee (Fifth Lok Sabha) on Appropriation Accounts 
(Civil) 1969-70 and Report of the Comptroller and Auditor General of India 
for the year 1969-70-Central Government (Civil) relating to the Ministries 
of Health and Family Planning (Department of Health) and Labour and Reha- 
bilitation (Department of Rehabilitation) and Planning Commission. 

2. The Appropriation Accounts (Civil) 1969-70 and the Report of 
the Comptroller and Auditor General of India for the year 1969-7eCentral 
Government (Civil) were laid on the Table of the House on 22-6-1 97 1. The 
Committee examined the Ministry of Health and Family Planning (Depart- 
ment of Health) and Ministry of Labour and Rehabilitation (Department 
of Rehabilitation) and Planning Commission at their sittings held on 26-8-71 
,( F.N.) and 27-8-7 1 (F.N.) respectively. The Committee considered and 
finalised this Report at their sitting held on the 20th April, 1972. Minutes 
of these sittings form Part II* of the Report. 

3. A Statement showing the summary of the main conclusions]recom- 
mendations of the Committee is appended to the Report (Appendix). For 
facility of reference these have been printed in thick type in the body of the 
Report. 

4. The Committee place on record their appreciation of the assistance 
rendered to them in the examination of these matters by the Comptroller and 
Auditor General of India. 

5. The Committee also like to express their thanks to the officers of 
the Ministries of Health and Family Planning (Department of Health) 
Labour and Rehabilitation (Department of Rehabilitation) and Planning 
Commission for the cooperation extended by them in giving information 
to the Committee. 

ERA SEZHIYAN, 
Chairman, 

April 21. 1972 Pi~blic Accoimrs Conmliireu. 

Vaisakha I .  1x94s) 
- - . - - - -. - - . - - - -- . - - .- -- 

*Not printed. (Onccyclosiylcd copy l ad  on thc Table of the House and fiw 
cop~es  placed in Parliament Library). 

(v) 



1.1 , Nan-EulfULnent of aditions of 'gs(;off :4 &-ation 
of Governmcnt of MalwaWa, the Miairtry paid 6tr. 5.33 WduF as non- 
recumng grants and Rs. 6.23 lakhs as recurring grants duFia$ 1960-61 to 
1969-70 to a society in Bombay for copstrwtb d a collqp Wing, quip 
mcnt, fittings, staff s&r& ,m. 3 :  ' a d  

1.2 One of the conditions of the grant sanctiolitd s k c  r h - 6 1  was 
that the society should upgrade the existing course to a degree course. Tbc 
degree course haa not bean ststthd 80 far (hpnd 197Qb 

I h T&w winistq stated in ' h c m b e r  1970 thU 
Advisory Committet has circulatpd a uniform f i y l b  
which could be followed in all Homoeopathic Medical Colleges. Befort, 
however, the syllabus wuld be adopted, it phould makc sum that a 200-bed 
hospital is attached to the teaching institution for the p w  of dinical 
teaching. T Homeopathic Education So&ty, Bombay is trim$ to build 

... up a hospit!fzw providing for the required number of beds.. .Evm 
tho* the in tution has not so far been abk to introdua a dcgrcc course, 
it is ndt,the intention of th Government to dcny the f i n a d  ~~ t4 
this imitution on this a w & .  EfTofir arc w n g  ma& now by the Sociay 
to raise loan fqr the construction of a hospital." 

1 .I TPIc fdowing $tat&& shows the year-wise upup OCTeCUtring 
and non-recurring grants paid to tht Homoaolplit@ Edocamn Sociiay, 
Bombay : 

-- - - -- -- - - - -- -- 
Year 
-,- ----. --- , 

-ae -- 
(Rypar, in Irlrl*.) 

196061 . . . . . . . .  I .a 0.50 
1961-62 . . . k;75 0.9  . . . . . . . .  196265 0.9% - 6.50 
1% 3-64 . . . . . . . .  - 0.Y) 
19M-65 . . . . . . . .  - .  0.75 
1% 546 . . . . . . . .  

d 

9.60 
1966-67 . . . . . . . -  - 0.a 
1967-68 . . . . . . . .  - B . 0  
1968-69 . . . . . . . .  . . . . . . . . .  19fj9-% 0.w - ) I  

!/:I! - 
5.33 

- - - - - -- - - --- 6.22 - 



1.5 The Committee desired to know the reasons for the Homoeopathic 
Education Society not being able to upgrade their existing course to a d e p  
standard. In a written reply the Ministry of Health & Family Planning 
have stated, "The condition in r&gard!ti$tkt upgrading the college to a degree 
course w q  ot mpeatcd rpacfiw g w i n g  ,to the oas issued on 
12-8-60, X-7-61 and 3- 3-62 fxrtaming to the first grant of &. 3.75 lakhs 
for non-recumng expegditua. The institutim a u l d  not upgrade the d i p  
loma course to a d e w  standar bew~r;~Jh~~$ollowing reasons : . - 4 1 

( i )  The Court of Examiners in Homoeopathy, Mahar~shtra did 
not grant permission for introduction of the degree course because 
the CbtM ofbExantriners &as hpwinu! difficulties in decidina about 
the matters 'ttc. of the degree cou& in Homoeopathy. 

- 
- (ii) Thm waa no attached hospital of the required bed strength as 

the State Government or any other agency had not come forward 
,&o help them in building a hospital where students can get clinical 
teaching. I 

(iii) There was no Ho'moeopathic Faculty in Oniwrsity which would 
award such degree to the successful students; even the University 
Gdnts Comniissibh has not so far agreed to cdablish Homoeo- 
pathic Faculty in the Indian Universities." 

1.6 ~u r id j !  evidence the Committee enquired how the non-recurring 
nts were utilkd by the *iety, The Sscretwy, Ministry of Health and 

Kmily Planning replied. "Out of the non-rdurrink grants of RE. 5.31 lakhs, 
Rs. 3.75 lakhs were given for construction of bullding. We have an audit 
certificate that this non-recurring grant has been spent on land and building ... 
They have constructed only the ground floor. What we need is a 200-bedded 
Homoeopathy hospital on the basis of which we can give degm. So 
whatever money we have given has been spent and they need more money." 
The witness added, "Wc are also anxious that at least one college in 
fndla should teach up to the degree level and do some research We have 
not so far succeeded although we have been trying very hard to s t  the 
Homoeopathic Education society, Bombay ,w upgrde their callegeeto de- 
grtx course. Thq Homoeopathic Education Society. Bombay has been 
*ing to build up a hospital, but it has not met whh success:" 

1.7 The Committee desired to know the steps taken by Government 
to put the Homoeopathic system of medicine on a scientific footing. The 
Se&ttnry, Ministry of Health and Family Planning stated during evidence, 
"At the present moment, hornoeopathy is being governed by various Statas 
Acts and th;re are 47 Homoeopathic medical colleges in India running with 
varying degrees of success. Now, we are anxious to put homoeopathy 
under the same sort of control as we are putting Indian System of Medicine. 
We will have a Central Council which will control this. When the Act 
i s  passed, then we will take further steps" ... The witness added, "There 
MC 47 homoeopathic colleges. Some have adopted a 4 year course and 
some 2 or 3 year courses. There is no uniformity about standards. It 
is hoped when the new council comes into being, we will be able to enforce 
uniformity." 



1*& In a writton reply the .Minidry bavc stated tbat out, pf t k  47 
homoeopathic institutions granting diplomas, three are run by W e  Govern- Shi ments, viz. (1) Dr. Gururaju, Government Homotopat c Madical 
<=olk@e. 6udivada. (hdhra Pladeah), (2) O o ~ r n m a t  Hnmoeo- 
pathic Medical Colkgk, Bhuhneshwar (Orissa) a d  (3) National Homoeo- 
pathic Medical College, Lucknow (UP). Two institutions, viz. Athuram- 
mom Hon)naopathic Medical College, Kottayam (Kerala) and Nehru 
Hoqowpathic Medical Colfep, New Pelhi are reckiving financial assistance 
from the Kerala Government and Delhi Administration respectively. 

1.9 The Committee were informed that grants were being given by 
the Ministry. apart from the Homoeopathic Education Society, Bombay 
to three other private organisations running medical coll viz. Athuras- '"ah, Radesh ramam Homoeopathic Medical College, Kottayam, An 
Homoeoparhic Medical College, Gudivada and Nthru Homoeopathic 
MedicdCoHsge, New M i .  The table below shows the grants received by 
these institutions from 1%0-61 onwards :- 
Year Athunsramarn A.P. Homosc Nchru Homoem 

Homoeo Mcdi- Medical Collcge, Medical Cdlcgc 
cal College, Gudivada Nsw Dclhi 
Kottayam 

Non-recurring grants. 
(% Taken over by the Government of Andhra Pradesh. 
f The College actually started In 1967. 
** All the grants sincc 1966-67 hnve bcca unctwncd on an ad h c  basis. - -- - - -- - -- - . ------- 

1 .I0 The Committee desired to know the patern of assistance given 
to the Homoeopathic institutions. The Ministry have informed the Com- 
mieke that "The scheme of development of Homoeopathy was included in 
the Second Five Year Plan and it was decided to give grants by the Central 
Government for improvement of teaching institutions. The pattern of 
Central assistance adopted during the Second Five Year Plan was ; 

( i )  75% of the non-recurring expenditure (includmg tbe cost of 
expansion of College buildings) subject to a ceiling to be fixod; 
and 



(ii) W/o,af the recurring expetiditire on the odlltge (btn n6b of the 
hospital). 

This puttorn of 6issistanee was followed d m  tde Third &in p&$ 
also. Sin- 1966-67, Grants-in-aid to all iastitations have k n  toiaascd 
on ad hoc basis. 

1.11 For the Fourth Plan period, the pattern of assistance has not 
so far been finalised. The proposed pattern of assi~tance is as mdicatcd 
below :- 

(i) '75% of the non-recurring expenditure on building and equipment 
needed for development beyond the existing level, subject td a 
cei&ug of Rs. 25 lakhs during the Plan Period. 

(ii) 50% of the recurring expenditure in respect of additional sWT 
over and above the existing level needed for developing proper 
standards subject to a ceiling of Rs. 3 lakhs per annum. 

The institutions should also fulfil the following criteria:- 
(i) The Principal of the College should be a Homoeopathic practi- 

tioner. 
(ii) The institutions must provide a four year diploma course of 

D.H.M.S. in Homoeopathy as approved by the Government 
of India. 

( i i i )  The institution should have a hospital with at least 25 beds, its 
own college building, laboratory, museum, equipment and out- 
patient department, facilities for dissection of cadaver, a good 
library comprising of books on allcmedical and allied subjects. 

1.12 As regards assistance for the construction of a hospital to be 
attached to a teaching Institution, the Ministry have stated in their written 
reply that central assistance is limited only to the college part and 
is not extended in respect of the hospital portion. The expenditure on 
the hospital is the responsibility of the Stat9 Government. Hdwever, the 
panel of indigenous System of Medicine and Homoeopathy of the Planning 
Commission had worked out in 1967 a ceiling of non-rccurring expenditure 
of Rs. 15.69 lakhs for construction and equipment for a 100 bed hospital 
and a recurring expenditure of Rs. 4.52 lakhs for maintenance etc. 

1.13 The Committee enquired when the uniform syllabus for a degree 
course was laid down by the Homoeopathic Advisory Committee. In a 
written reply the Ministry have stated : "The question of bringing uniformity 
in the standards of education was originally considered by an adhoc 
Committee for Homoeopathy appointed by the Government of India. This 
Committee formulated a Degree Course of five years duration, including 
six months internship. The course was approved by the Centd  Council 
of Health at their meetin held in 1954. I t  was circulated to the State 2g Govemmentsetc. on the 6th September, 1955. The course was, however, 
not implemented by the State Governments for adoption by any Homoeo- 
pathic College. It was in 1962 that the first Homoeopathic Adviser was 
appointed in the Department of Health. Soon after the matter of curri- 
culum and syllabus was taken up by the Homoeopathic Advisory Committee. 



( i )  Diploma courae of 4 y m  
(il) Degree course of six years--a continuation of two yeam course 

after the diploma course. 

1.14 The above curriculum and courses were circulated to the State 
' Governments for necessary action in January, 1%5. Nd sooner than the 

above curriculum and syllabus were circulated the Principals of various 
colleges brought out certain technical and administrative difficulties. The 
various suggestions received from Ptincipals were considered by the members 
of the Homoeopathic Advisory Committee at their meeting beM from time 
to time. The whole diploma course was amended to incorporate all the 
useful suggestions received. The curriculum and syllabus were thoroughly 
revised to make it more practical and suitable for uniform application by all 
concerned. The cumculum and syllabus as revised were approved by the 
Homoeopathic Education Sub-Committee of the Homoeopathic Advisory 
Committee at their meting held on the 10th and I ith February, 1969. A 
copy of the curriculum and syllabus of the diploma course was forwarded 
to all State Governments by the Ministry of Health in August, 1969 for 
necessary action and adoption by all the c?lleges in their States so as to have 
uniformity in Homoeopathic Education m the country. 29 Homoeopathic 
medical colleges situated in the following States have adopted the prescribed 
BHMS syllabus :- 

( I )  Andhra Pradesh (3) 
(2) Bihar (19) 
(3) Gujarat ( I )  
(4) Kerala (3) 
( 5 )  Mysore (1) 
(6) Orissa (I) 
(7) Delhi (1) 

1.15 The Womoaopathic Boards in the other States h v e  not yet 
adopted the uniform course. Since these B o d s  are autonomous it has 
not been possible for the Central Government to enforce the uniform syllabus 
on them. However, after the Central Legislation is passad and the M r a l  
Council of HomoeopuPhy is constituted, it will be possible to implement 
the uniform syllabus throughout the country since h t m l  recop- 
would be dependent on the adoption of the uniform syllabus." 

1.16 The Committat dcsimd to know what t&c pfwxipcrcscritwd bad 
requirement per student was for o degree/diplomu odkge of Homaboprrthy 
and how it cornparad with the rcquitcmonl of AUopathk instatutrono, ln 
a written reply the Ministry have statad: "The bad mquitbntonts per studont 
for a &p college in respect of dlqmthic institution is 3 hads per etudeat . 
as specified by the Medid Council of India. In respect of o f m ~ o o p u l k  
dcgm college it was proposed to have the bed strcngth of 200 for 100 st-& 



Nokver, in view of ~ - d e d a p d  shta of Rmwopathic institutions, 
the lack of support from the State Government, bhkh b mponsible for 
medical cars and undat-&raduate chcatbh, it fie8 baen accepted t b t  
than should b ,m httachmd hospital of at 1- 25 beds for 50 admissidas 
in respect of a diploma course. At present there is no college running 
the degree course. This situation is &und to improve with the State Govern- 
ments taking more interest in Homoeopathy and the constitdon of the 
Central Council of Homoeopathy. There is therefore no comparison as  
things stand today. As per the assessment made by the Hornoeopathic 
Advisory Committee 20 institutions besides the 3 Government colleges, almost 
fulfil the above requirements. However, a correct picture will be available 
only after the inspection of these colleges p r o ~ s e d  by the Advisory Committee 
is completed." 

1.17 The Committee desired to know whether any study was under- 
taken by Government of Homoeopathic study course in other countries. 
The Ministry have stated in written reply: "India is the only country where 
Homoeopathy is being taught in separate institutions. In West Germany, 
England and America, there were many independent homoeopathic institu- 
tions in the past. They have since becn closed down and there are only a 
few institutions which run an orientation course in Homoeopathy of short 
term duration to those having a basic degree in modern medicine. It is 
considered that such type of post-graduate training is not conducive for 
proper development of Homoeopathy and hence the Homoeopathic Advi- 
sory Committee felt that there should be separate medical colleges for Homoe- 
opathy so as to develop its individual genius. At present there are insti- 
tutions conducting only diploma courses and there are differences in the 
standards adopted by the different State Boards. After the constitution 
of the Central Council of Hornoeopathy for which the legislation is before 
the Parliament. uniform standard throughout the country is likely to bc 
achieved." 

1.18 The Committee h d  that nowrecurring gmnts amounting to Rs. 
5-33 1.lrLs and recurring grants amounting to Rs. 6.23 laths were p.M to tbe 
Mollloeopathic Education Sociity, Bombay during tbe yeue 196061 to 196P70, 
on the reummdation of tbe Government of Mnbarlsbtra. One of the coaditioos 
of tbc DIMeaaring gnats ~ c w e t i a g  to Rs 3.75 i.Lhr paid dwhg tbc yeus  
196861 .d 196142 was tL.t the Society &odd ~ ~ p g r d t  tbt ex- course 
to 8 dcgec coen, but tJk bas not bum doae so far. Om of tk impartant 
rpslloog mentksd for aot e h g  tk course is t h t  tLclle b w attached 
bgitd of the requieite bel strmgth as tLe Strte GoverolPrcrrt or r a y  other 
agemy lyp not came forward to k i p  tbem in buildttg r Iump4t.l wberc etodens 
a n g e t d i d a l t e s d q .  I n v i e w o f t b e f o c t t W t 8 t g r a n t r w ~ o o e d  by 
tbe Ministry of H d t b  on tbe recommendation of the State C o v e ~ ~ ~ e n t ,  tlw 
CemsrtQe fccl that it was tbc doty of tbe Midstry to d e f y  t b e d v a  
b e l a r r ~ t k g r r s r t t L i t t b e S a c i e t y h . d n i s c d ~ t e f & ~ ~ ~ t k i r  O ~ W  
tohiMrLarpitdaftbereqDMtebedstrength. T b e C ~ t e e ~ t b t  
the W s t r y  punme tbe matter with the Sockty d tbe Srrte 
Goorra~sllt cra that (k Society provide tbe LaqpitdofIk nquiredbed 
*olletl. Tk Colwittes w d  like to be rpprbod of tbe prograr In tk 
aufbw. 



1.20 From 1 note f.ldrhd te tk Committee, b y  #bd tLt  & bed 
n q e i m m e M 8 p a ~ f e r 8 ~ e c b o U a l a ~ 0 f  .Il.prirhk:- 
i s 7 b o d p # s t r r d c l t r s s p e e O B e d b y t L e M d a l ~ ~ o f ~ ~ & t k :  
case of Homoeoptbic institutions two beds per studeat b v c  ka rpcd&& 
Tbe Cammittee hope that Central Council of Homoeopathy after i t  is established 
will carefully look into this aspect nod fix suitable norms of beda per stpdaat 
for degree and diploma collrses consistent with the bospitd facilities av.ll.ble, 
IP this omnectim it is 4geiAcrrat to ode that in otber earntria (West Gemsay, 
Ehghd amd America) wbere Hom0aop.W is pactha& mamy iadepcaderrt 
horn~~~pth ic  institutions rrhlcb existed in the past hrrc btm c l d  down a d  
there are only a few iustitutiot~s yhkb run an mieatation course in H a o w  
pathy of Pbort terqr h t i w  for those having 8 boPic degree in modern m d -  
cines. The Coslnittsa bope tbot the Gownmeat will take Pate of tbis pi tho  
while oqauising Homoeopnthic educrtioa in the camtry. 

1.21 Grant No. 3!3-Medical and Public Health 

Group-head Total Grant Actual expend+ Sanng 
turn 

A 3-Grants for M o d d  Purposes . (In W s  o[ rupeeo) 
0 640.41 . . . 580.38 676.13 4.25 

Saving was mainly due to :- 

' I 

(iv) nondrawal of grants by certain grantee institutions (Rs. 4.25 
lakhs). 



The saving w& & to tlrc release of the #tints on the babis df the 
exact requhbmts for rZaearch schemes. Mofctner, p t s  to some In- 
stitutes were not reka& Tor wan1 of audited statemhtts of accounts. 

The potterm of assi&mce for u ading of dspartmcnt for Post-Gra- T duate Training & Research and financia assistance to Under-graduate Indhn 
System of Medicines Colleges run by the voluntary organisations for 
improving the stondad of education bad not b n  finelisad. These patterns 
have now been W e d .  Tho rcilmse of the grant was also held up for want 
of aladitai stateeent of accounts relating to the previous grants from one 
of the iaoritytlons. 

As the pattern of assistanoc in respect of the scheme for giving grants 
to Homotopathic under-graduate Medical Colleges had not been fihalised 
(This has not been finaliaed even now due to lack of concumnce 
from tht conarobd State Governments) only a few ad hoc grants were 
sanctioned subject to adjustment later on aner the ceilings had been 
fixed. As such, grants could be rckased only for Rs. 2,31,424/- during 
1969-70 and the balana was surrendered. 

(4) Nature Cure 

An amount of Rs. 2,30,000/- was given as grant-in-aid to 22 Nature 
Cure & Yoga Institutions. Certain Institutions could not be F d  the grants 
recommnded by the NCAC (Nature Cure Advisory Cornnuttee) as they 
could not complete the coda1 formalities like the rendering of audited state- 
ments, bonds and utilisation certificate in wspect of earlier grants. 



1.B Tk Cwaittet abo mte tbat tk prtterns oi amintme for up 
krfbrt- l;rrlutem& Ilra6relrd- zz%%z$L te 1odi.p Syrtem of McdidPs Collcgts ma By the 

~ d m n t a r y O r l p d n t k a r l a r ~ t L L ~ o f c + r a t k . h v e d . e e  
been endbed. Tbe Conamittee expect tb.t tk pmgmmum wodd .a k 
iimpleae~ttd smoothly so 86 to derive tbe mxhem b t d b  hrr tk .gatbal 
PPJs 



CHAPTER I1 
< 1 

MkNBTWY OF ULMXFR, EMPLOVMBNT AND REfUlPiUTAT&OIri 
(.~UPAU'FWENT OF IUWWJTAT~N~' 

2.1 Delay in fixing and recovery of extra rent from lessees.-In 1w 
the Department af Rehabilitation acquired 348 acres of l a d  ineatel Nagar, 
New Delbi, for resettlement of displaced persons from West Pakistan. Aftor 
development of the area, lots/houscs/shopo were leased out to the displaced 
persons on the terms an 1 conditions indicated below: " 

"For the first five years of the lease c~mmencing from. ...... .an 
annual ground rent. ...... .payable in advance (a proportionate 
part of the said ground rent will be payable for the fraction of 
a year) determined in the manner following by an officer appointed 
in this behalf by the lessor. The said officer shall assess the cost 
of land to Government Such cost shall consist of the amounts 
spent on the acquisition and development of the land and other 
incidental expenses. The ground rent shall be a sum equivalent 
to the interest on the said cost calculated at the Government bor- 
rowing rate of interest prevailing at the date of the lease. 

Until the ground rent is so determined the lessee shall pay 
fixed ground rent of Rs. . . . . . . . . . .  .per year and on the determi- 
nation of the ground rent as aforesaid the amount paid by the 
lessee shall be adjusted by the payment by him of any additional 
ground rent or as the case may be, by refund to him of any excess 
ground rent paid by him. 

(b) For the next fifteen years, in addition to the ground rent referred 
to in (a) above, half of the cost of the said land to Government as 
determined under (a) above.. . . . . . . . . . ." 

2.2 In the early stages of allotment, when actual cost of acquisition 
and development charges were not available, the cost of land was fixed 
provisionally at Rs. 11 per sq. yd. and the ground rent was fixed as under :- 

(i) Ground rent for the first five years Rs. 69151- per year per plot of 
200 sq. yc. 

(ii) Ground rent plus 1130th of the acquisi- Rs. 146151- per year pol plot 
tion and development cost for the naxt of UW) sq. yards. 
fifteen years. 

2.3 However, taking into account the actual cost of acquisition of 
land and the expenditure incurred on its development the actual cost of 
the developsd land was worked out in 1968 at Rs. 28 per sq. yd. As a 



result, the remium as woll as the ground rent recoverable from .the original 
lasea  rqbd cnhaoccmcnt. 

2.4 In February 1968 the Ministry of Law to whom the question of the 
possibility of recovery of extra chargas from the lessees was r a f d  statad 

"Since akwding to the pxevious conditicns, the premium and rent wy 
only provisumal and was tiubject to p r o p  fixation, after the acqw- 
sition aod development wsts were worked out, the lessees are 
committed to such e~entual~refixation of the premium and rent." 

2.5 That Mmistry added that since Government's claim for Mxation 
was strong in respect of old leases it was advisable in the first instance to 
refix the premium and rent for those leases. 

26 On the advice of the Ministry of Law the Mmistry in May 1%8 
issued instructions to Regional Settkment Commissioner, New Deihi that 
the actual cost of developed plots was Rs. 28 per sq. yd. the remium ?nd P ground rent otc., of the plots/houseslshops leased be revised a ter rehatson 
of the valuation and the lesseas should be asked to pay the difference between 
what they had already paid and is payable by them. The Regional Settlement 
Commissioner is stated to have rewed the premium and issued notices for 
recovery of the difference; the lessees did not pay the difference but wa~ted 
to hold discussion on this point. The matter is under consideration of GO- 
verment. 

2.7 The Ministry stated (December 1970) that "the above details relate 
to the recovery of premium and ground rent from the lessees who qre holding 
plots on 'actual cost of acquisition and development basis'. The question 
of the fixation of the premium from the lessees who had come to the terms 
and conditions under which the ground rent at Rs. 1 per hundred square 
yards per annum was recoverable had been under examination. According 
to the advice of the Ministry of Law, the lessees who had been issued these 
lease deeds, could not be asked to pay the dfirencc as there was no condition 
for such payment in the lease terms. However, there are still about 1600 
persons to w h m  the sale deeds have to be issued on the revised basis and 
the Regional Settlement Commissioner, Delhi, has been asked to recover 
the extra premium from the lessees and issue sale deeds to them if the leseees 
pay the additional premium." 

2.8 Information about whether similar revision of rent as a result 
of higher ooet of  acquisition of land, etc., in other Rehabilitation colonies is 
also due and, sf so, which are thosa colonies and the a~~roximate  amount i s  

a. 

awaited (December 1970). 
[Paragraph 35 of the Report of the C&AG (Civil) 1969-701 

2.9 The Committee desired to know tht reasons for the delay in fixing 
the cost of land. The Secretary, Department of Rehabilitation stated that 
"from 1949-53 small plots were allotted in various rehabilitation colonies 
on the basis of the estimated cost of land and development. In the case 
of the colonies far away from the then urban area like Patel Nagar. Defence 
Colony and Laj t Nagar. th: estimated land rate was near about Re. 1 
per sq. yard an in the colonies still far awaylike Kalkaji, Malviya Nagar 

5 LSS172-2. 
8" 



a d  Tilak Nagar, the estimated land rate was n u r  .bout 0. X1 fb pcr Sf& 
yard. The estimated cost of development varied from about s. 3 to Rs. 
4 per square yard. T b  a~oording to tbc chic d t k ,  that were arailabb 
in the oohias, they mara provi(68 to thae colonies. Then tbe m t  l a d  
mark would be in 1953 when the compensation scheme came into force rutd 
allotments were generally stop and during 1954-55 Dis laced Persons 

ti? J Compensath and Rthabilita n Rules were prodgat urdcr which 
reserve ria$ were determined which had to be relatad to the market price 
also. 1& development works in various nh.bilit.th colonies were still 
in progress then. Cases regarding payment for campensation for land were 
also proding before various authorities. Pirces of land in the various 
rehabilitation colonies had to be determined. The actual cost of acquisition 
and development on the other hand was still not known. In Pate1 Nagar 
Colony, it appeared that the land cost would be near about Rs. 5 per quare 
yard then and them was an indication that the oost of land in Fatel Nagar 
Colonies would be more than the estimated cost but no correct estimates 
would be prepared at that tima as the matter was still pending with the High 
Court in thaw various cases and the cod of development too was not known. 
Also the Development works wore still in progress. Then in 1958, the Dclhi, 
Administration tried to have mutual egmment with tbc ex-ownen of the 
lands in certain villages aad they made payment to some of these ex-owners 
at the rate of Re. 1 per square yard. Then it is only during the period 1962- 
1965 that the cases of oompemtion before the High Court were finalisod 
and the amounts were fixed in the court as to what was to be paid to these 
ptopk. So, until the4 it had not been possible to  fix any amount because 
most of these cases were still pending in the Hi Court. Until it was ossible P l? to h o w  from there, it had not be;n pcwsibk or the department to x t k  
costs or prim. And after we came to know the result of the ca8cs from the 
High Court in 1966, we had asked the CPWD to let us know the actual cost 
w b h  they could tell the department in 1967 and it was then in 1968 that it 
was decided tl.at notices should be issued to various people for charging the 
specified cost." 

2.10 Tht witness further stated, "the Regional Settkment Commis- 
siomrhucd notices to the lesaees in 1968 but in August 1%8, it was ordered 
that the matter should be examined and rccoverics might be stayad because 
when tbe oarre$ were referred to the Ministry, it was considered that these 
cases should be co-related with all the other colonies so as to haw some uni- 
form yardstick on basic points as far as possible." The witness added, 
"These notices were issued after consulting the Law Ministry and the result 
of the consultation was that out of 5,500 cases only 1,620 cases were finalitmi 
for issuing these notices." At the instance of the Committee, the Ministry 
furnished a copy of the Law Ministry's advice which is reprodud be- 
low : 

"It is clear from the lease in form Appx. XI1 (not printed) that the 
premium and rent was only provisionally fixed and was subject 
to proper fixation after the acquisition and development costs 
were worked out. The lessees are committed to such eventual 
refixation of permium and rent. As compared to least in A p  
pendix XI1 allotment under Appx. XI does not permit any re- 
fixation and rise in rent can be effected only after lapse of certain 
time and under certain conditicns.** *** Since the Government 



2.11 ripe Minlrtry farnmhsd the Mowitl& statbmento showing .tb: 
W k . a  of aFigidhthW rate of RB. 1 11- quare yaFa ond the rcvlsad P raw af 8.2&/- par q. yard : 

- -- 
(i) Or-1 cost of RRR 1 I/- par sq. yard 

Coot of acquisition . . . . Rs. 2/8P per sq. yard 
Cost of development . . . . Rs. 81614 per sq. yard 

Total Rs.10/14/4 per sq. yd. 
Say Rs.11/-pcrsq.yard 

fii) Final c a t  of Rs. 281- per sq. yard . 

Cmtofbnd . . . . . A.8.45persq.yd.grom 
-01' Rs. 1 7 / - ~ ~ . y a d ~ u a ~ .  

Dardopmmt axpndltnn b. 5.50persq.fl.grm 
a m o r  Rs. 11.00persq.yudplot 

area. 

2.12 It has been stated that t4e cost of sequisitioo of hnd and tit ex- 
penditure on devetopmcnt oharlgcee waa ma& knuwn to the hpartmmt 
.of RcQ1bilimtion in February, 1967. 

2.13 The Committee desired to know the total recovery from kssees 
involved upto 31st M m h ,  1971 on the basis of revised pnmium and ground 
rent fixed by the Regional Scttkment Commissioocr. The D e b n t  
.of Rehabilitation furnished the following information:- 
-- -- -- -- -- -. - - -- - -- - - 

Oraund rtnt Tor the Oroand mat plus 
first 5 years pa 1/15th of them1 

m u m  of W f o r  the 
nmt 1 s r n p r  

.8111l11 

lU. As. P. Rs. Aa P. 
1. On thatusisof Rr. 111- 6 9 5  0 1 4 6 5 0 ,  

par sq. yard including 5 % or or 
oollsction chrgm Rs. 69 31P.Rs. 146 31P. 

2. On the basis of Rs. 281- per Rt. 176.40 P Rs. 327 40P. 
sq. yd. including 5 % 
collectton charges. 

2.14 As regards the total recovery involved the Department of Reha- 
bilitation, in their written note had stated. "the exact amount of rc~oyery 
involved upto 3lst March, 1971 is not readily available. On an estimate 
the amount rec~verable per plot comes to Rs. 535.45P for the first tifive 
years and Rs. 3391.35P for the next IS years. The total number of Hots 
from which recoveries could he insisted upon is 1620. The total amount 
for 20 years would work to Rs. 63.61 lakhs." 



2 . 5  The Committee qnquired yhether any @a1 &i$qn in the matter 
had been taken. The Secretary, ptpartment of &ehsb~litation stated, 
"Since the beginnin4 of 1969, this hatter had %n $der constant consi- 
deration arid discussYon with the Ministry of Finance and s ina the basic 
points in various representations from individuals had been r a i d  that these 
charges should be co-related with all the dolonies in belhi, we have had t o  
get informatian about apdual costs in various colonies and for that we had 
to go bQ tbt Works, Housing h4.inish-y. Unfortunately, so far, we have 
not been able to get adequate data so as to be able to come to a firm cot~ lu-  
sion as to what we should charge. We are trying our best. There have 
been various meetings and references were made. . . . . . . .As soon as we 
get this information, we should be able to finalise it as early as possible." 
The witness added that "When we do finalise this. we will keep in view the 
consideration that there should be no discrimination." 

2.16 The Committee wanted to know whether in cases where the pro- 
perties had been resold, the queqion of making recovery from the new buyers 
had been examined. The Department of Rehabilitation in a written note 
stated, "This matter was referred to the Ministry of Law and they have 
opened that in the derms of the lease deed, the lessee includes the permitted 
agsignees. Th c assigneeq,i.e. the purchasers are also liable to pay the 
difference in the mount  of the price as weil as the ground rent recover- 
able from the leusees." 

7.17 The Committee desired to know the present position with regard 
to the revision of ground rent as a result of higher cost of acquisition of land 
in o t k r  rehabilitation colonies. The Department of Rehabilitation in a 
w r i t ~ n  note stated, "lwnone of- the other colonies where land has been 
acquired under any land acquisition Act, the final paymentr~f ofmpnsa- 
tion has been determined. The actual figures of cost of development works 
have also not been made available in tHe case of several colonies by various 
agenciesUc6ncerned, it cannot be, therefhe, said which of the colonies re- 
quired ihisicrn of rent as a result of higher cost of acquisition of land etc. 
There is no other colony h e r e  both the cases of payment of compensation 
lor acquisition of land have wn cieared and the expenditure on develop- 
ment work has also become available." 

2.18 The Committee asked how the decision to recover the difference 
in cost in the Patel Nagar Colony will affect other colonies in Delhi. The 
witness stated, "We are conscious of this practical difficulty and that is 
why in the Department it had been decided that we should try and co-relate 
this case also with the other colonies in Delhi and as & gt?t the full informa- 
tion about them all, then we shall be able to finalise the matter and we shall 
keep in mind. The effort is to co-relate this with the other colonies so that 
nobody is unnecessarily or over-harshly penalised." 

2.19 The Committee are distressed to note the delay in determining the 
find cost of acquisition and development of I d  in respect of various rehabi- 
litation colonies in Dew. Tbe properties (plots, beuses or shops) in theee 
colonies were leased to the displaced persoos a few yeus  after the partition 
but the necessary data about the cost of acquisition of land and its develop- 
ment are not yet available to determine the diflerence between the actual cost 
and the provisional cost charged from the lessees originally. Only In the case 
of one colony F~Z. Patel Nagar, the actual cost was worked out in 1968 while 



and Haw&# abeakl lbdE inte tbe re- fbr,tlp QBI.y of rcverd yeam in deter- 
mie iagtbeBulaortdla .C~ 

2 a  In tbe case ofPatel Nr 6r CoWay, notices were i d  to 1620 lea- 
ua rnt of s , ~  l- n gy t ie  itenen tLL a d  ~1 pro+* 
d o d . a t i n l ~ o l & . I . * e d h ~ ~ o f h w .  But(r&r+tion 
was held in abeyance on the advice d tbe Ministry of Findice folloning re- 
presentations made by these lessees that these charges should be co-rehtted 
wCtb tbe other rehabilitation c d o ~ &  in Delhi. 

2.21 The Committee desire that vi orous st+ sboPM be taken by tbe 
Deprlment of Works and Housing ad%Rehn.~htloa to & & find costs 
of acquisition and development of land in various CLehrbilitnHoa colonies. 
Thereafter decisions &odd be taken to recover the difference between tbe 
final and provisi6nn) charges fro&the lessees. 'IBe Committee bope $Jmt & 
final decision taken in tbis regard will be fair and equitable and not imolve 
discrimination against lfssees in the .carious rehabilitatfon colonies. 

2.22 Grant No. 26 - Grant itt-aid States and Union Territory-Gorts. 
A . 4  13)-Rehabil~tat~on 

Total Grant or Actual Ex- Excess 
appropr~atlon pcnd~turc Savrng- 

(in Lakhs Rs.) 
0. . . . .  151 04 1 43.11 16 15 26.06 
R. . . . . 1 0 7 9 3 +  

Saving bas mainly due to less expenditure on Plan schemes ior rehabi- 
litation of displaced persons from East Pak~stan in West Bengal and non- 
tinallsation of Plan schemer for rehabilitation of repatriates from Burma 
and Ceylon in o~her States. 

[Page 28-Appropriation Accounts (Civil). 1969-701 
2.23 The Committee desired to know a\ to uhy there 1s delay in the 

finalisation of Plan scheme\ for rehabditation of repatriates from Burma 
and Ceylon In other State\. The Secretary, Department of Rehabdlta- 
tion stated that "broadly the reason nas the delay In gett~ng the Schemes 
from the State Government rn thls respect". The witness added. "The 
State Go\ernments had been duly addressed In this reprd. And unfor- 
tunately there were delays. Of course. it 15 correct that ultimately il IS 
Central Government who bears the recponsib~l~~y for t h ~ s  rehabilitat~on. 
But we have to take the lands and other amen~ties from the State Go\rrn- 
lnents and without their as\istance and SO on. H C  cannot obvtously pro- 
gess." In a written reply subsequcnly received the Department of Reha- 
h~l~tation had stated "In regard to the repatrtate4 from Burma, while thcrc 
i\ some idea of the total n u m b  expacted. there 15 no basis for determining 
the rate of influx in any particular year. On the hru~ of the annual num- 
ber of persons desiring to be repatriated the lnd~an Embassy in Rangoon 
sends information of sailings from time to Itme. As regards repatriation 
from Ceylon, the rate of repatriation dtd not pd .  upto 1970, due inter alia 
the certain procedural difliculties on the part 01' Ceylon Government in the 



2.24 ?PHCr CahhWttee d M k & t ~ ' t w  tiw tebMon$4bt !d&&tW+inl ea, 
penditutt on rehabilitation on the refugees in W&t%ba#gilM~M@!# &i&hl 
money bad been, buwted. The qteted, tkq "this has occiyr~ed 
d w  to t lqwr reuubursement hay &n claimed b tfw Governmmt 
of  cot $rsel.  f i e  ~ o n r r n e n t  o%at &aga~ d ktipatcd a 6naI 
require=@ of Rs. 42.25 and daimed reimbwseqnt to the extent 
of Rr is.& bW9. 

2.25 The Committee a s M  & h o t  tkproceduPalrdbowcd by the #init+ 
try to watch the p r o p  of the schemes so that there is na delay in their 
finalisatioa and implemsntafion. Tbe; Secretary 6fated: "the prescribed 
procedure is that the Skate Governments have to give qvarterly statements- 
Those statements am sent back to thtm and vigilance is in this way actually 
maintabmi. This kind of thing does happen occasionally." The witness 
added "For instance I would like to mention the c ~ s e  of loans. We have 
found that it is invariably in the last quarter that the State Governments 
give us the correct picture because they say that they themselves cannot be 
certain earlier and so the things comes right at the last moment. As 1 said. 
we do not review but this kind of things does happen. I would like to 
assutt the Committee we would put stricter scrutiny from today onwards." 

2.26. The Committee desired to be furnished with the break-up of 
Budget provision made for thc rehabilltatton of dtsplaced person from 
East Pakistan in West Bengal and for the rehabilitation of repatriates from 
Burma and Ceylon in other States. the actual expenditure incurred agamst 
the provision made and the reasons for the shortfall in the expnditure. 
The Dcprtmmt of Rehabilitation furnished the foliowing statement, 
showing schemewise break-up of Budget provision and expenditure: 
- - - - - - 

Budst Aclual 
Scheme Provts~ons expendl- 

(1969-70) lure 
(1969-70) 

( a ) W d -  . 
Old Milprants . 
Education . . 
Medical . . 
rra~mng 
New M ~ r o  
EducPtion . . 
Madia l  . . 
Tr- . . 

2 - -. - - 
3 

--- .--- 
(In lakhs of r u w )  



I 2 - 3 
-- 

(b) ~ ~ f f t i m ~ e o l l n M w i a d  stdm 
l%mnaRepatrhtco . . .  18.54 - 
Ceylon Rapatriatas . 3.25 - 

Total Rapatriatcs . . . . .  21.79 - 
(c) Other hhomos in 0 t h  States West Pakistan 

D Ps. (M.P. State) . 5.50 - 
East (Old Migrants) (Assam and U.P.) . .  1 . 0 9  I 1  
&st (New Mlgrona) 
Edugtion . . . . . . .  5.94 - 
Medical . . . . . . .  6.75 
Non Agrl. Schemes . . . . . .  1.62 - 
Industries . . . . . . .  9.32 .74 

Total other schema . 30.22 .85 

GRAND TOTAL- 
(a) + @) t (4 == 151.04 16 15 - -- - -- -- - 

2.27. In their note, the Department of Rehabilitation have given the 
following reasons for shortfall in expenditure in respect of Displaced persons 
from East Pakistan and repatriates from other countries: 
(A) Mspl.ced persons from East P . L i  in West h q p l  

The following provision was made in Budget Estimates 1%9-70 on 
the recommendations of the West kngal Governmmt for Old Migrants 
in Weat Bangal:- 

. . . . . .  ( 1 )  Politid Suffmrs Rs. 1.02 W s  
. . . .  (2) Educational Institutions Rs. 40.56 lakhs 

. . . .  (3) Madid Schcmcs Rs. 23 45 lakhs 
. . . . . .  (4) Amor Claims Rs. 7.00 lakhs 

Ra. 72.03 hkhs 

2.28. During the year 1969-70, Department of Rehabilitation issued 
sanctions amounting to Rs. 42.62 lakhs as indicatad blow :- 

-- - - - - - - - - - - - - - - - 
S.M. Purpose for which sanctioned 

- -- ---- 
. . .  1 .  Coastruction of 293 Rirnary Schools 

2. Coarffuctioa ofnoa-T.B. beds at Chit(.nqj.a Sewa 
sBd.a. cwutta. 

3. Fhwoi.l mbtmca to Now h m c k  CoopeWive 
HDmr Ltd., for "p,m&,, Mn-f .B. G. 

Amount 
(Rs. In 



2.29. In addition a sum of Rs. 21.82 lakhs was sanctioned in February, 
1970 to implement the recommendation ef the Committee of Review, 
regarding rehabilitation of displaced persons from East Pakistan living 
in ex-camp sites. 

2.30. The total amount sanctioned was Rs. 64.44 lakhs during the 
year 1969-70. 

2.31 The progress in the implementation of the various schemes had 
been discussed on several occasions with the representatives of the West 
Bengal Government and it has been stressed that the funds provided in 
the budget should be utilised fully. 

2.32. The Secretary, Department of Rehabilitation had written a 
D.O. letter on 6th May, 1969, to the Chief Secretary, Government of West 
Bengal that the funds provided in the year 1969-70 for implementation of 
the various rehabilitation schemes for old migrants might be utilised to 
the full extent and thereby liquidate the residuary problems early. Again 
on 8th August, 1969, the Secretary, Department of Rehabilitation wrotc 
to the Chief Secretary, Government of West Bengal requesting him to 
take suitable steps in time so that funds provided in the budget 1969-70 
could be fully utilised. He was also requested to issue necessary instruc- 
tions in the mattet. 

2.33. The matter was also discussed in the meeting held on the 27th 
September, 1969 between the representatives of this Department and 
Financial Adviser, Refugee, Relief and Rehabilitation Department, 
West Bengal and it was stressed that the State Government should take 
concrete steps for utilising the budget provisions made in B.E. 1969-70. 

7.34. The State Government did not prefer claims for reirnhur5e- 
ment supported by the required detailc for items no. (2) mentioned i n  
paragraph 1 above. On the basis of certain claims received for Rs. 28.20 
lakhs in respect of items (I), (3) and (4) an amount of Rs. 15.30 lakhs was 
released, because the claims were not supported by details of sanctions. 
Therefore, the actual expenditure was only Rs. 15.30 lakhs. 

Education of nov mi~rarrfs in West Beitgal 

2.35. The Committee of Review of Rehabilitation work in West 
Bengal was examining the question of providing educational fiwilities to 
new migrants in Wcst &ngal. It was expected that the report would 
be received and its consideration would be finalised during the earlier part 
of 1969-70. Therefore, a provision of Rs. 10.00 lakhs was provided in 
Budget Estimates 1969-70. The Committee's report was received on 
19-1 1-1968. It was referred to West Bengal Government on 21-1 1-1968. 
Their comments were received in 1969-70 and considered in consultation 
with the Ministry of Finance and the Planning Commission. The decision 
of Gevernment on the recommendations was reached in March, 1971. 
Hence the funds could not be utilised. 



2.36. Qa the axpactation that the Report of tbe C.0.R would be 
received and formal sanction of the Government of India would be accorded 
in time, a provision of Rs. 10.M Wh8 was made in the Budget Estimates 
1%9-70. Since the Report of the Committee was wt received in 1969-70 
the funds muld not be utilised. 

2.37. Training-A provision of Rs. 7.00 lakhs was made to give 
training to old and new migrants in West Bengal for self-employment trades. 
It was later decidcd that with effect from 1-41969. training centres would 
bo completely the responsibility of the State Government. The amount 
was. therefore, not utilised. 

2.38. (B) Repntristcs from otber countries in a11 States 
Reasons for Short Fall 

(i) Burma 
Rs. 3.28 lakhs. The expenditure on Women's and P.L. Homes was 

treated as relief "Non-Plan" instead of "Plan" in the course of the year. 

Rs. 1.95 laklis. Expenditure on training of repatriates was not 
incurred due to lack of response from the repatriates. Scheme was 
deferred by the State Government for two years. 

Rs. 13.31 lakhs. Claim for reimbursement of expenditure on educa- 
tional concessions and housing grants were not received from the State 
Governments during the year. 
( i i )  Cqlon 

Rs. 2 .50  lakhs. No proposals/clnims were received from the State 
Governments towards expenditure on education of children of repatriates 
as the number of repatriates actually arriving in the States were reported 
LO be less in number than originally anticipated. 

Rs. 0.75  lakhs. Provision was made on account of educational and 
medical facilities in Mysore but could not be utilised since the State Govern- 
ment could not complete the construction work of the school buildings 
and formulate the scheme for the Dispensary. 

2.39. The Committee feel concerned over theshortfall in expendjhre 
against the budget provisions made for tbe reh.MliC.tioo of displaced pe- 
from East Pakistm in West k g a l  and repatriates from Burma Md Ceyl- 
in other States. Aginst Cbe w e t  pro.tisi011s of Rs. 151.W Iakbs mrhe 
in rcepcct of r e & M U t 8 t h  of d b p h d  persans in West kagd .nd 0 t h  
S t . t ~  the meturrl expcediture incurd ws only Rs. 16.15 l a k k  lRe com- 
mittee ue p.rthululy perturkd about tk rhortfilI in ex- oa the 
ed- .ad msdiul sehemea The entire badget provision of Rs 9.9 
l a w  oa edtmtioa remained ~lwtilkd nhlle @aft the budget provisioa 
of a 40.26 l&hs ia respect of medical schemes the actual expemtiture wm 
Rs. 15 lam d y .  



2.41. The Committee are surprised that ao expenditure wasincurred 
on sl.hemes for reptrirtea from Bwnra aad Ceylon agihtae tk budget pro+ 
siaa of Rs. 21.79 l a w  makrly due ta wa-tlmfhrtion of e c b m a  
Tbe Committee Qain tlmt the mlter  should be prsusd with the State 
Cavemnents coacennd as ultbmtely it b tberegbnlbility of tbe Ceatral 
Government to rehabilitate these repatriates. 

Grant No. 7 I-Expenditure on &placed persons 
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2.42. Rupees 1552.65 lakhs were spent against the provision of 
Rs. 1864.06 lakhs resulting in saving of Rs. 31 1.4lJakhs. The saving was 
mainly under the head 'irrecoverable Temporary Loans and Advances 
written off' where against the provision of Rs. 10.00 crores the expenditure 
was Rs. 6.31 crores only. It was due to slower pace of remission of loans 
to displaced persons from East Pakistan in States (Assam & West Bengal) 
under the remission scheme and consequent less claims from these State 
Governments for reimbursements. 

The Committee desired to be furnished information on the following 
points: 

(i) How is the estimate for the budget drawn for this head ? 
(ii) What is the procedure followed before a State Government decides 

to remit the loan? 
(iii) What is the control exercised by the Central Government to see 

that the State Government make all necessary efforts before 
issuing sanctions for remission of loan ? 

(iv) Is the Centre bearing the entire expenditure or is it shared on 
percentage basis with State Government ? 

2.43. In a note furnished to the Committee, the Department of 
Rehabilitation have stated the following position: 
Seriatim : 

(i) The estimate for the budgot is drawn on the b i s  of the proporals 
made by the concerned State Governments for the likely rrsmiroron work 
thay anticipate to accomplish during the ensuing financial year, kcaping 
also in view the total remieuon work on hand aad the likoly pdjustamm. 

(ii) Under the Remission Scheme sanctioned by the Govcmmcut 
of India before deciding to remit the loan. the entire Rehblitatbn loan 



bur& of each family is to & consolidotodolidotod by the State O o v ~ n t  aa6 
tbon the remjssjble amount is to be dotermocd OR the fdlonirlg WL 

(a) Initial amount of Rs. 10001- to be remitted in eoch case; 
(b) Next mount af Its. 20001- to be retained as recoverable; 
(c) If there is any balance left, the amount in excess of Rs. 2000j- 

should also be remitted; and 
(d) No interest should be charged on the amounts remitted. 

The Remission Scheme is applicable to the following types of loans:- 
(i) Rural House Building loan; 

(ii) Rural Homestead Land Purchase loan; 
(iii) Rural S.T. loan ; 
(iv) Agricultural loan/Horticultural lom/Barujilli loan; 
(v) Agricultural land pwchesc loan ; 
(vi) Urban Housebuilding loan (Non-contributory); 

(vii) Urban S.T. loan; 
(viii) Urban Homestead Land Purchase Loan. 

The Remission Scheme is not applicabk to the following types of 
loans :- 

(i) Contributory House building bans; 
(ii) Professional loans; 
(iii) Loans advanced on the recomsnandations of Rofugaes Bus' tness- 
1 men Rehabilitation Board in W e t  &n@; 
(iv) Loans advahoed by the Rehabilitation Finance Administration 
(v) t m n r  parted to displaced families in DandPkaranya: 
(vi) Lows gnrntcd to displaced persoas from Eest PaLLcan after 

31st March. 1964; 
(vii) Loam given to new migrants from East Pakistan. 

ARer the remissible amount bas been calculated on the above basis, 
remission orders in the individual caws arc issued by the State Government. 

(iii) The rehabilitation loans haw been advanced to the displaced 
persons by the State Governmatts concerned from out of the loan funds 
p h d  at their disposal b the Central Govcmrnent. The State Gowrti- r ments are &rely resporn Me for maintenance of the accounts of the loans 
disbursed to ttre displaced persons. for the timely recowry thmof  and 
rqmymcnt of the amounts s c t u  rrcavcrrd to the Centrat Govennamt, % after allowia the bendits of the emission 3chcmc as may be admidbk 



i n  each case. The State Governmts are required to runder quarterly 
progress reports of the remission work accomplished and they are regularly 
reminded to expec&te the remission work. 

Out of Rs. 33 crores which will have to bc remitted a sum of Rs. 21.43 
crores has been remitted by the State Government upto 31-3-1971 as detailed 
below :- 

(In crores of Rs.) 

Name of the 
State Govern- 
ment 

- - - . . - 
West Bcnpl . 
Assam 
Madhya hahesh : 
U ttar Prodesh 
Kajasthan 
Orissa . . 
Rihar . . 
Tripura . . 
Manipur . . 

Total amount of 
loans advan- 

ced 

Estimated 
amount to 
be remit- 

ted 

Total : 82.03 

Amount 
actually 
remitted' 

upto 
31-3-1971 -- 
18.01 
1.38 
0.45 
0.67 

0 . 0 9  
- 

0.79 
0 . 0 4  

21.43 

Balance 
amount 
to be 

remitted 

(iv) The entire expenditure is borne by the Central Government. 
2.44. The Committee note that out of total loans amounting to 

Rs. 82.03 crores advanced to displaced persons from East Pakistan, an estimated 
amount of Rs. 33 crores will have to be remitted. Upto 31st Marcb. 1971, 
the actual amount remitted is Rs. 21.43 crores and the balance to be remitted 
was Rs. 11.57 crores. 

2.45. In this connection the Committee would like to draw the atten- 
tion of the Government to paragraph 3.33 of their 55tb Report (Fourth Lok 
-SaWa) wherein they had cited some instances sbow ing unsatisfactory mainte- 
nance of loans records in some States. The Committee suggested that a 
thorough investigation should be carqed out in State-loan accounts in consok 
tation with the C&AG so as to resohe dl discrepancies before any part of the 
loan is remitted. The Committee was informed by the Department of ECW 
nomic Alfnirs in tbeir Action Taken Note in September, 1%9 that tuc- 
chief Secretaries of tbe concerned State Governmeals had been requested to 
Constitute a Committee consisting of tbe representatives of the Sbte Finance 
Departments. the Rehabilitation Department and the Accountant General 
and dm tbe Internal Financial Adviser of the Department of Rehabilitation 
in order to investigate into the state of rehabilitation loan accounts and records 
and the present position regarding reconciliation of discrepancies between 
departmental and A.G.3 figure of draw& and disbursements, and that on 
receipt of the report of tbe Committee appropriate action would be InLen 
to emarc that ban accounts were maintsined in a complete and upta date form 
and that recoveries were accelerated. Tbe Committee trust th.t wcc$sllry 
actioa Bns been taken to raconcile tbe discrepanciee and to improve tbe main- 
tenance of loan accwnts a d  records by the Sbte  Go~ernments .ad tbrt tbe 
remittance of irreco~erable BwIs b beiug made by them after plttiag tbere- 
cords in order. 



PLANNl NG COMMISSION 

Atrdit Paragraph 
3.1. In July, 1953 Government started under the aegisof theplanning 

Commission, a scheme for research and investiugations into social, econo- 
mic and administrative problems of national development. The indivi- 
dual schemes were to be implemented through Universities and recognised' 
institutions to which financial assistance was provided for meeting 
the cost of investigation and publication of approved reports. Rs. 165.70 
lakhs were spent. mostly as grants. from 1953-54 to 1969-70 (Rs. 125.92 lakhs 
prior to April 1967) for 303 such research schemes. 

3.2. A review of the working of the scheme disclosed the following 
points :- 

(i) Slow progress of investigation--Out of 303 research schemes 3 
were not proceeded with and 123 were completed and the reports published 
between 1956 and 1970. The table below shows the position of the remaining 
177 schemes on 30th September, 1970 :- 

Schema complgted but reports not to be . 
published. 

Pilot studies not meant for publication . - 
Schemes reports of which are in press . . 
Schamss reports of which have baan 

approved for publication. 
Schomes reports of  which are under 
revision/mcnmination 
Schemas reports of which have not yet been . 
rcctivod. 
S c h m  of which reports have been approved 
for publication without Government adstance 

No.  

36 

I0 
22 
14 

49 

43 

3 

Ekpendi- 
t ure (in 
hkhs of 
ruP-s) 

10.80 

0.70 
8.40 
4.80 

18.20 

18.50 

1.00 

..- - TOTAL 177 62.40 - 
3.3. The research projects were generally for a duration of 12 to 24 

months within which collection of data, compilation. analysis and drafting 
of the report were expected to be completed. Of the reports not yet re- 
ceived [item (e) above] 36 reports have already been delayed beyond two 
years the delay ranging from two to eight years. 

3.4. The Planning Commission stated (Nobember 1970) a review of 
100 of the total cases of studies sponsored since 1960 indicated that the pro- 
portion of schemes on which reports were received wlthin 3 years has pro- 
gressively improved from zero to 100 per cent during the last 8 years. The 
improvement is particularly marked during the Post-Third Plan period. 

23 



3.5. (ii) Utilisation of the resu its of the investigations-A sub-committee 
jet up by the Planning Comesion to examine the question of utiiisation 
of the results of the investigatiuns w e d  in August, 1966 that, while 
the results of surveyd in certain fields (farm management, irrigation projects, 
labour and employment and industrial relatioae) had been satisfactory. 
the utilisation of findings of studies in other areas for formulation of the 
Fourth Plan had not been ao atis&ctary. We subcommittee also repor- 
ted that "where completion of projects was unduly delayed, cwceptsa ad 
contents of enquiry were not carefully designed, inferences and findings were 
not policy and action oriented, and user agcncih were not dose! associated, 
utiiisation has not becn so satisfacotry". No such study of t l e  utilisation 
of the results of investigations has been conducted afterwards. 

3.6. The Planning Commission stated (December, 1970) that 'the 
process of utilisation starts from the very W n n i q  with the exchange 
s f  ideas between the Project DifOCtOr and the Planning Commission on hy- 
potheses to be tested during the course of the research project. The con- 
tinuous feed-back and exchange of views between the Project Director and 
the Planning Commission during the life of the project results in utilisation 
in the planning process, of the data thrown up by the research project even 
during the investigation stages and very much prior to the receipt of the draft 
report in its final shape.' 

[Paragraph 38 of the Report of the C&AG (Civil), 1969-70.1 

3.7. Tbe Planning Commission have furnishzd the break-up of 303 
research schemes referred to in the Audit paragraph as shown below : 

. . . .  XI. Rural Development 

1II. Urban & Regional Development . 
IV.  Tr~~pport . . . . .  
V. Labour & Employment . . . . .  

. . . .  n social Chase etc. 
W. orrsanipotion. Administration & Mana- 

lpwart 

+ 13. Relate to Pum 
54 M.IIPlanart stu- 
3 dies of different 

31 ~ s l i r t e d  .pin- 
41 st tho tmpactivc Farm 
24 M;uraeamant - S t ~ d y a f t h e m  
254 State. 

Schemes sponsored after formation of Study Groups . . 3 
Schemes transferred to Indian Council of Social Sciences 

R-ch . . . . . . .  46 

. . . . . . . .  Schemes withdrawan 3 

Total Balance . . 300 
..- 



(a) Schernw complatd md reports' . 63 11 2 2 78 
rosfvad (upto scpt. 1970) 

lii ) The above gives the position of 240 acheme. For the m* 60 
which are already pnntd/complttsd, it is not pasibk. 81 this r t P l  to iadl- 
a t e  precisely the extent of delay became (a) rercktcd to % P 8 p  M*aysmart 
Sohomer w h d  are prlntcd by the Emnorma and Stat~rtrr D~rcrtorrtc of the 
Food & A,viculturc Ministry and (b) 40 are such old -, f i l e  of which 
destroyed. 
In another statement, the Planning ~ommimTon haw furnished the 

following year-wise break up of schemes under mision and reports y6t 
to be nceived as on September, 1970. 

Year of Spoluoring Under M i o n  Reports yet to be Raaivcd 

R.P.C. Council R.P.C. CoMdl 

Figures in )(.K indicatas number of reports since approwd for publication. 
Figures in ( ) indicates number of schemes which Reports havesince k e n  received. 

3.9. The Committee desired to know the reasons for delay in comp 
letion of the schemes and steps taken to ensure that these projects were ... completed in time. The Secretary, Planning Commission stated". 

... This area of the Research Programme Comm~ttee.. .was fairly new to 
India in the sense that it was the first programme of collaboration between 
a Government organisation on the one hand and the Untvers~tles and scho- 



lars, by and largu, working in India. This project started in 1953, when 
the ground mlas were prepared. The growd ruks said that the investi- 
gation etc. should be completed between twelve and twenty four montb.a?d 
later, as soon as possible , the report should be scrutinised, and then a Jolnt 
session would be held of the Research Committee, the Planning Commission 
and the scholars in the research programme and, on approval, the reports 
would be printed. Now, the first few years went into a sort of working out 
the ground rules in the sense that we had no previous experience of collabo- 
rative work of this kind. The appointment of scholars, investigators etc., 
the way the investigation should be organised and whether the results of the 
investigation would be useful to the Planning Commission. . . . . . .all this 
took a little time to be worked out ; between 1956 and 1960. From 1%0 
onwards, progressively the time factor has been reduced. From 1968 
ownwards we have been steadily getting reports on time and publishing 
them". The witness added, "One of the reason for the final delays that 
occumd in making the publications available is that our rules required 
that we print about 500 copies. Now no reputed publisher who has a 
certain capacity under his control will agree to publish only 500 copies. 
They insist on 1,000 as the minimum. So most of our reports have gone 
to publishers and printers who are not really at the top level and they 
have taken longer time than is usually taken by publishers and printers to 
print and publish." 

3.10. Asked whether the results of the research would not become 
out-of-date when published after a delay of two to three years. the witness 
replied ". . . . . .there was an urgent field of collaboration between the 
Government agencies on the one hand and the institutions on the other.. . . 
no scholar feels really happy until he produces what he feels is a perfect 
document. When an academy undertakes a research, it wants to produce 
a perfect document which will be valid for all times to come. It takes a 
long time on account of correspondence between scholars and the Planning 
Commission. In fact, it took the best part of the 1950 to convince the 
scholars that these were operational documents and not research for all time. 
These are mainly for the operational purposes and the results must be 
quickly available. This :was really sustained for 1958-59 and from 1964 
onwards, the question of time lag was considerably reduced by 1968-70. - 
ah 

3.1 1. The Committee asked whether the printing of the report was also 
included in the period of 12 to 24 months allowed to Project Directors, the 
representative of the Planning Commission stated. "Actually, there are two 
stages and we give two grants-one grant for conductlng a study; this is 
one stage, and at that stage, when the topic is decided, we get an outline 
from the Project Director. This technical outline alongwith the administra- 
tive outline is examined at our end and approved. While approving, we 
give the amount that has been sanctioned for the conduct of the project 
investigation, and also enclose the approved project outline with a technical 
and administrative note, in which the duration of the project is given. Then 
comes the second stage. After the draft report is examined at our end, 
we appoint a Reader to go through the Report and to comment on the 
publication-worthiness of the Report. The Report is very often revised ; 
and the revised Report is approved for publication. At that stage, we get 
from project Directors quotations and give a publication grant. This is 
a separate grant on separate terms and conditions." 



3.12. Tha'(?6rhnKttb wanted to know whdher any fresh& 
e n t d  to the Ditacton who Bid not complete in time the ~ecsPlpl ab 
ready entrusted to them. The planning Commission, ia *ir yvri@w lpiotc 
had etatbd, "as li general rule &~blld research r~ject  wps not ma- to. 

rst scheme io the a&vt&e& a PmjW D i e o f  whb did not comple?e his ( 
time. PMcaution was taken not to entntst w r e  haa one skgn ta a4ib L schol&& at a time. However, jn a few cases (4 y mes) mom thraaP one 
scheme wks assigned to a Project D~lrector but that was dgne only uh4a * 
field Wdrk and tabulation of the data of @e previ~us stqdy was os~lpbtdd?'~ t 

Xl3. Ths Committee desired to know how the compmO''&plti- 
cular University or institution to nhdertake research is p d p d  &* , 
trusting the work to  it. In a mittep reply, the Plamirlg Qq@&m haw*. 
stated, "Till Septemw, 1%7 when tbe Research Progr s w m i t k e  
was functioning, all research'propmds were put up to the "$" echnical Sub- 
Committee of the Research Programme Committee. Bio-data of the 
scholars were obtained alongwith technical note on the study pr@osal and 
placed before the Technical Sub-Committee. They exambed in &tail 
the proposal and the competence of the Project Director and alm the &tams 
of a particular university or institution to undertake tht researah. Them. 
after the proposal was put up to the full Research Programmes Committee 
which in turn also went into these aspects. The Research Propammes 
Committee and the Technical Sub-Committee ensured that the schemes 
wen entrusted to only competent persons and the grant-recipient Uni- 
versities/Institutions had sufficiently high status. After t k  abolition of 
the Research Programmes Committee, four Study Groups whose membrs 
are eminent economists and more specifically their Chlljrman examined the 
study proposal and also the suitability of the Project Dinctot". 

3.14. The Committee desired to know the kind of control exercised 
by the Planning Commission on these research projects. In a written 
reply, the Planning Commission has stated, "The control exercised by the 
Planning Commission is on both technical as well an financid matters 
relating to the research schemes. The Project outlinev are examined in 
col\a%o~ation wkb the concerned Divisions in the Planning Commission 
before they are finalised. Draft reports on the research schemes are not 
only examined in the Planning Commission but are also referred to experts 
(who are appointed as Readers) for their comments. The comments are 
then communicated to the Project Director with a request to revise the 
reports in their light. Revised reports are insisted upon and approval for 
publication is given only on their final scrutiny. On the financial side, 
budget estimates of the researvh proposals are e x a m i d  initially before 
approval and latter for the amount approved quwterly instahncnts of grant- 
in-aid arc te1msed on receipt of quarterly expenditure statements and pro- 
gress report. The final instalment amounting to 10 per cent of t k  total 
grant is released only after receipt of audited statement of total amount 
spent on the project." 

3.15. The Committet wanted to know as to how much the Com- 
missioa had been benefited by the Studies. The Smtary, P h n i  J Com- 
mission stated, ". . . . . .it is much easier to brin about eoommic change 
than sccial change. Time is widening the di 8 erences between the pace 
of economic change and social change. The Socio Economic Studies 
5 LW2-3. 
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(amelioration of backward regions) have helped the P h n i q  Commt~sioll 
and Governme*. Subsidy or concessions have been given to the back- 
ward ragions for industries. Special progranllnes have bet n started for the 
backward clbsls, sk'heduled caktes and scheduled tribes. Recommendations 
ha& beaa made by Wanchbo and Pande Commit& ror giving special 
conskkdtbn for special areas and also the backward trl'bes." The witness 
added, "Tkest have dlready been bn account of the awareness reflected 
in thu %db-eoonomic studies which have been undertaken not only at  
the instance of the Planning Commission but also by the universltres them- 
selves i m t s ~ t i v e  of h e  help of the Planning Commission. A great dcal 
of contribution has been made by foreign scholars who are wo~king under 
their own fuhd a$stance from various universities outside Ind~a. I think 
these tMCfe groups have worked together to bring about consclousntss of 
the ;sgap behdm social and ekonomic change. Therefore.. . .the oontri- 
bution of these gtbups has been quite wbstantial." 

3.16. Tho Committee desired to know the steps taken by the Com- 
mission to minirnise wastage in the research effo~ts as recommended by 
the SubCarnmittea and the results achieved. The Planning Commission 
in t b k  written note. have stated : 

"The Report of (he Lokanathan Sub-committee a a s  con\idered in 
1966 and achon wa\ taken on their important recommendation\ 
as below : 

! 

(i) ,In order to improve utilisation, as suggested by thc Sub-C'ofn- 
mittee, the user agencies are more closely associated in the identl- 
fication of problems for research and also of designing the pro- 
jects. The concdned Divisions of the Planning Commission, 
which are the main users in this case are closely associated in the 
design of the prqiect outlines: in the formulation of concepts. 
instruments of measurements, and hypotheses to bc tested. Us- 

, ually the project director comes for discussion with the Research 
Division here and goes round the subject matter divisions in thc 
Planniag Commission before giving shape to the project design. 
The concerned divisions in the Planning Commission give their 

,. observations on restructuring the project outlines so as to make 
them more action oriented. Thus with the exchange of ideas 
.bctweeq the Project Dirictor and the Planning Commisbion 

" starts process of the ulilisation of the studies right from the begin- 
niq. !This process of feed-back and exchangc of views between 
Prop& firactor and the Planning Commission is maintiained 

: dunng the life time of the project and helps better utilisalion of 
,the resuarch efforts. 

r , , ,  

In keeping with the recommendations or the Sub-Committee pre- 
ference is now given to short duratio~led scheme in sponsoring 
research. The duration of research projects is brought dawn 
from ubout :! years in the past to about 10 months. It i s  also 
emphasized that they should not necessitate large collection of 
primary data. 



Further. it has bocn stressed on the Project Dirertors t h t  & & ' rtq 
of these research projesb are expected to be operqlibnal & e ~ c ~  
mtnts, not a perfect document to bJ: v61id for all tiine te came. 
As the reports are for operational purposes the results must be 
quickly available even though not as 'prfect' as ,ank academician 
would like to make, 

Again. for better utilisation, digests of the reports are prepared 'and 
circulated in the Planning Commission, other Ministries/Diepart- 
ments, etc. The findings of these report\ ate reviewed in Yo- 
jana. 

For wider utilisation it bas been considered desirable to print larger 
number of copies (I$OO instead of the earlier , 500) aad g v e  
publication grant for the increased number. This wwN enable 
the printed reports which are priced publications in the name 
of the Pro&ct Directors to be made availatre #I the market for 
larger public. These reports are also suppited to the c o r n e d  
Ministries/Departrnents and State Govqrwnents besicks PLi4flning 
Commission. They are also made available to the S d i t ~ r  (Yo- 
jana) and placed in the Parliament House Library and the 
Planning Commission library. 

All these steps taken in the direction sumsted by the LoIrailathan 
Committee have slibstantially improved utiikaticm of ks~hrch  
results. reduced delays in  project completion and thus miniinized 
wastage in research." 

3.17. The Committee drew attention to the observations of the Sub- 
Committee which reported in August, 1966 that while the results of surveys 
in certain fields were satisfactory hut t h ~  utilisation of the findings of studies 
in other areas for the formulation of the Fourth Plan had not been satis- 
factory. The Committee asked whether the Planning Cornmisson pro- 
posed to set up another committee to study the prewnt position of the 
utilisation of the results of investigations. The Secretary, Planniog Com- 
rnisbion stated thnt "the Fourth Plan was delayed In formulation and the 
data that were collected between 196C-63 were used", and that data be- 
came "out of date". "For instance we undertook a large number d' sur- 
veys of cities. Fourteen and fifteen reports were prepared on the survey 
of cities.. . .all the reports which came out in 1958 on the tities of India 
were mostly based on 1951 census material. The use of the data was really 
applrciated and helpful because these are operational dara which mast be 
made available to the operational Ministry or Planning Commission. 
There was some loss in using this data on account of delay. But no* the 
thing has gone all to the Indian Council of Social Science. The Planning 
Commission do not propose to appoint any Committee for the utilisation 
of the data as such." 

3.18. The Committee asked about the desirability of entrustin the 
wort to some other institutions in the field like the institute of ~ u b d  Ad- 
ministration. Gokhale Institute of Economics etc. Thc Secretary, Plan- 
ning Commission replied that "even if they are really co~su~Wd BM wen 
if they nre taken on consultation hoard for investigation by the concerned 



3.19. Asked if the PJancing Commis~on G W U ~ ~  the IB utable g instilutes in the country on ccrtain problems and pthered ~ C S U I ~ S  t tough 
them, the wirness spted. "this was exactly the Planning Comndssion has 

, &me on marry occasions. As a matter of fitcq. the Plannttq Commission 
, ,dws nor conduct research in the abstract ". 

3.20. The Committee are concerned over the slow prolpm of 
tbe Plrnaing @mmissh for re 
ic ap4 d&p&mtlve problems 
to 1%9-70 Bnraclal .ePlrtrace 
8s .16!?.7Q WS, were provided. 

bl~cation of a~proved reporb. 5 s!dtmm , m m p t e l  upto 
were generally fbr, a duration of 

f data, campilatiop, analpis and 
completed only 31 schemes were 

allotted time. In respect of 131 
I upto Septspskr 1970, the extent 
I 5 years fw 36 schemes, 5 to 8 ,m for 7 slJlem~ *PQ 8 to 10 years for 3 ecbemcn. Tbe latest poasition is 
that reports are yet to be received in respect of 26 wbemee wUle 15 8cbemes 
are under revision although these schemes were sponsored several years ago 
(ktwqo 1 q  and 1970). 

, 3.21. '11jr Committee desire that a review of the ouUusding wbnn 
h i d  he m ae, by the Plnnniw Commissioo and reasons for delay 

a@ necessary s t ep  taken for theu comple;tion or abandooment. 

w. 'hw Coraolittee find that a Sub-Committee set up by the Plan- 
t@g Cbmis~ion to examine tbe question of utilisation of the result ~f isyesti- 

, gCtkoe qprtd in August, 1966 &at while the d t s  of euwey in ocrtLin 
fiJIa (Ztum Mmagemeot, Irrigation projects, Labour 44 Ern@- and 

b.d been satisfactory, the utilisttion of findings of emlies 
nulation of Fourtb Plan Bp4 wt keen so srtkfaalory. 
also reparted tQlt where asmplethn of projec& were 

POd CQOtWtS 4Jf ~ a ~ u i f y  Wet.e Wt UUdw w, 
. g ~  werq policy and actioq oriented, aad user . ( ~ ~ ~ ~ c i e s  

, ~ q e ,  aqt k I y  amwhted, ~ilisrtion bas pot been so snlld.ctory. 
, < 

3.W. The Corrittec that in pursuance of the reamma&tlons 
of the Sub-committee, tbe Planning Commission hawe taJum tb ~srevry 
measure to improve tbe utiktion of investigations and also broPgbt down 

lof rmmcb projects from two yeam iP tbe post to 30 moatba 
ttce desire tbCL the rtliirsnh sf  tbe investlgll(iaPa a& ,tipdy 

, ke* under conehot w ~ c b  by tbq PlMJng 
plurs are fqmulupd m the basis mf ofp@ k t e  

D up by tbfllc iovestigrtroor The Cealairtee 



3.24. c ~ ~ m h e e  find that the Plannink Com&Ssion had since 
dbolishcd 4b0 bW& b~f;~18180 Committee *whrch originally scrutinizad 
thc mead ~ ~ 0 ~ 1 s  and the work had becn entrusted to four study gro- 
ups. TIN Commission have also transferred certain schemes to the IMian 
C o u d  d Soh1  8ehm~ h r c h .  TIId &nnnitlce hope that this wpuld 

in improved suptrvision and expeditious completion of the ock- 
mes. The Committee desire that the question 9f transferring more schemes 
to other suitable organisations may be exsmincd. 

Wrw I)hm; 
AprP 21, 1972 .- 

Valsakha I ,  1894 (S). 

ERA SEZHIYAN. 
Chairman. 

Public Accounrs Cornnuomnuttee. 



APPENDIX 

Stmrmry of niflin C~rrrlr~siori.~/R~'o~nt~~cncIntio~ts~ 

,at T-' - -- - - - . ,-... - . 3 .  , --.---- - .  - 3 .  L 1 ,  -. 
, I Para No. Winistrresjeptt. ConolusionslRecommendaIions 1 

No. ,concerned - .  . - 
1 ' 2  8 3 4 

1. 1 . I8  Min. of Health and The Committee find that non-recur- 
Family Planning ring grants amounting to Rs. 5.33 

- - -  lakhs and recurring grants amount- 
Deptt. of Health ing to Rs. 6.23 lakhs were paid to 

the Homoeopathic Education So- 
ciety. Bombay during the years 
1960-61 to 1969-70, on the recom- 
mendation of the, Government of 
Maharashtra. One of the condition\ 
of the non-recurring grants amount- 
ing to Rs. 3.75 lakhs paid during 
the year\ 1960-61 and 1961-62 was 
that the Society should upgrade 
the existing course to a degree courw 
b u ~  1h1\ ha\ not been done so far. 
One of the importnnr reason* men- 
tioned for not upgrading the course 
i \  that there is no attached hospital 
of the requisite bed strength a\ 
the State Government or any other 
a g m q  h a y  not come fo~wmb to 
help them in building n hospital 
where students can get clinical 
teaching. In view of the fact that 
the grant was sanctioned by the 
Ministry of Health on the r m m -  
mendation of the State Government. 
the Committee feel that it wa\ the 
duty of the Ministry to satisfy them- 
\elves before issuing the grant t h a ~  
thc Society had raised adequate 
funds on their own to build a hospl- 
tal of Cht requisite bed strength. 
The Committee desire that the 
Ministry should pursue the matter 
wlth the Society and the State Go- 
vernment so that the Society provide 
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the hospital of the required bed 
strength. The Committee would 
like to be apprised of the progress 
in the matter. 

1.19 Ucptt. of Health The Committee are concerned to note . that at present there i s  no unifor- 
mity in the standard of Homo- 
eopathic education in the country. 
There are 47 Homoeopathic insti- 
tutes. out of wh~ch 29 institutions in 
seven State\ have adopted the curri- 
culum and syllabus approved by 
the Homoeopathic Advrsory Com- 
mlttee. while the Homoeopathic 
'Board\ in other States have not 
adopted the un~form course. Since 
thew Boards are autonomous i t  
has not been possible for the Central 
Government to enforce the uniform 
syllahus on them. The Committee 
notc that the Government proposc 
to wt up the Hornoeopathg Central 
C'ouncll for the proper growth and 
de\ clopmcnt of Homoeopathy in 
the country. A Bill for wttlng up 
the Central Counc~l ha\ already been 
introduced rn the Parliament. Thc 
Comm~ttcc hopc that ;tftcr the csta- 
hl~shment of ;I \tatutory Central 
Council of Homocopathy. Ir \\I\! 
he po\vhlc to c\ol\e un~liwm $tan- 
dardr of educatron rn Homoeopathy 
and t he rcp~\tration of practitoner~ 
of Hornocopath) I t  &ill also be 
cnwred thd  Honincopathq i\ not 
prdctwed by those %ho arc not 
qy l~ f ied  In that aystem. and (how 
who practice. observe a code of 
ethic\ in the prol'e\\ion. 

From a notc I'urni\hcd to thc Com- 
mittcc. thcy tind that the hcd rc- 
quirenicnts per student for 3 dcgrec 
holder in rcspcct or ollopathic insti- 
tutions i s  7 bed per student as speci- 
fied by the Medical Coi~ncil of  Indin. 
while in \he c a w  01' Ho~nocopi~tl~ic 
institution\ tuo heds per student 
have bccn spwitieci. The Committee 
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hope that Central Council of Homo- 
eopathy after it is established will 
canfully look into this aspect and 
fix suitable norms of beds per student 
for degree and diploma courses 
consistent with the baspital faci- 
lities available. IR this connection 
it is sipificant to note that in other 
countrres (West Germany, England 
and America) where Homoeopathy 
is practiced, many independent 
homoeopathic institutions which 
existed in the past have been closed 
down and there are only a few 
institutions which run on a orienta- 
tion course in Homoeopathy of 
short term duration for those having 
basic degree in modern 

4. 1.23 Deptt. of Health The Committee note that the budget 
provisions amounting to Rs. 23.91 
lakhs made for research in Indian 
medicines, homoeopathy and nature 
cure systems remained unutilised 
during the year 1969-70. One of 
the reasons for the saving was that 
the audited statements of the 
accounts relating to the previous 
grants were not received from ccr- 
lain institutions. The Committee 
desire that the institutions concerned 
should be impressed upon to submit 
the audited accounts i n  time. 
It should also be examined whether 
there are any procedural difficul- 
ties in the matter so that the proa- 
dure could be rationalised. 

5. 1.24 do- In the cabe of homocopathic insti- 
tutions, only ad ha. grants were 
made during the year as the pattern 
of assistance ia respect of the Mheme 
for giving ants to undergraduate 
medical col& has not been fina- 
lised due to lack of concurnnce 
from the concerned State Govern- 
ments. The Committee desire that 
vigorous efforts should be made to 
finalise the pattern of assistam 
expeditiously. 



6. 1.25 Deptt. of Health The Committee also note that the 
patterns of assistance for upgrading 
of department for Post Graduate 
Training & Research and financial 
assistance to Under-graduate Indian 
System of Medicines Colleges run 
by the Voluntary Organisations for 
improving the standard of education 
have since been finalised. The 
Committee expect that the pro- 
grammes would now be implemen- 
ted smoothly so as to derive the 
maximum benefit from the allotted 
funds. 

The Committee would like to stress 
that the development of the Indian 
System of Medicine should receive 
serious attention of Government 
so that it may make a purposeful 
contribution to health xrvices in 
the country. 

8. 2.18 Min. of Labour & The Committee are distressed to note 
Rehabilitation (Deptt. the delay in determining the final 
of Rehabilitation) -- . -- -. - - . . . . . ---- cost of acquisition and development 
Deptt. of W.&H. of land in respect of various re- 

habilitation colonies in Delhi. The 
properties (plots. houses or shops) 
in  these colonies were leased to the 
displaced persons a few yearb after 
the partition but the necessary 
data about the cost of acquisition 
of land and its development are 
not yet available to determine the 
difference between the actual cost 
and the pro\isional coht charged 
from the lessees originally. Only 
in  the case of one colony ~ i z .  Patel 
Nagar, the actual cost was worked 
out in 1968 while the land had been 
acquired i n  1948. According to 
the Department of Rehabilitation 
the actual cost of acquisition and 
development in the case of other 
rehabilitation colonies i n  Delhi is 
yet to be'worked out by the De- 
partment of Works and Housing. 
The Committee desire that the 
Department of Works and Housing 



should look into the reason for the 
inordinate delay of several years in 
determining the final cost of land. 

9. 2.19 a p t t .  of w.&.H In the case of Patel Nagar Colony, 
notices were issued to 1620 lessees 
out of 5,500 lessees to pay the 
difference between the actual and 
provisional cost in 1968 on the ad- 
vice of the Ministry of Law. But 
further action was held in abeyance 
on the advice of the Ministry of 
Finance following representations 
made by these lessees that these 
charges should be co-related with 
the other rehabilitation colonies 
in Delhi. 

10. 2.20 -do- The Comrnittce desire that vigorous 
steps should be taken by the De- 
partments of Works and Housing 
and Rehabilitation to tix 
the final costs of acquisition and 
development of land in various reha- 
bilitation colonies, . Thereafter dc- 
cisions should be taken to recover 
the difference between the tin:d and 
provisional charges from the I ~ssees. - .  . 
The Cornmittee'hope that the final 
decision taken in this regard will be 
fair and equitable and not involve 
discrimination against lessecs in 
the various rehabilitation colonies. 

11.  2.38 a p t t .  of Rehab& The Committee feel concerned over 
tation the shortfall in expenditure 

against the budget provisions made 
for the rehabilitation of displaced 
persons from East Pakistan in West 
kngal and repatriates from Burma 
and Ccylon rn other States. Against 
the Budget provisions of Rs. 151.04 
lakhs made in respect of rehabilita- 
tion of displaced persons in West 
Bengal and other Statcs the actual 
expenditure incurred was only Rs. 
16.15 lakhs. The Committee are 
particularly perturbed about the 
shortfall in expenditure on the edu- 
cation and medical schemes. The 



do- 

entire budget provision of Rs. 57.52 
lakhs on education remained unutili- 
sed while against the budget provi- 
sion of Rs. 40.02 lakhs in respect of 
medical schemes the actual expcndi- 
ture was Rs. 15 Iakhs only. 

The Committee note that the utilisa- 
tion of the budget provision depen- 
ded upon the demands received from 

* the Government of West Ben@ 
and other States. The Committee 
desire that the present system of 
making budget provision for such 
schemes and their implementation 
should be examined by the Depart- 
ment of Rehabilitation in consulta- 
tion with State Governments con- 
cerned with a view to ensuring that 
the basic needs like education and 
medical are met adequately and 
without delay. 

The Committee are surprised that no 
expenditure was incurred on scbews 
for repatriatcs from Burma and 
Ceylon against the Bud@ provision 
of Rs. 21 .79 lakhs mainly due to 
non-finalisation of certain schemes. 
The Committee desire that the 
matter should be pursued with the 
State Governments concerned as 
ultimately it is the responsibility 
of the Central Government to re- 
habilitate these repatriates. 

The Committee note that out of total 
loans amounting to Rs. 82.03 crores 
advanccd to displaced persons from 
East Pakistan, an estimated amount 
of Rs. 33 crores will have to be 
remitted. Upto 31st March, 1971, 
the actual amount remitted is 
Rr. 2 1 .43 crores and the balance to 
be remitted was Rs. 11.47 mores. 

In this connection the Committee 
would like to draw the attention of 
the Government to para 3.33 of 
their 55th' Report (Fourth Lok 
Sabha) wherein they had cited some 

- -- .- - 



instances showing unsatisfactory 
maintenance of loans records in 
some States. The Committee sugges- 
ted that a thorough investigation 
should be carried out in State-loan 
accounts in consultation with the 
C '& AG so Bs to resohk d l  d i d  
pancies before any part of the loan 
is remitted. The Committee was in- 
formed by the Department of Econo- 
mic Affairs in their Action Taken 
Note in September, 1969 that the 
Chief Secretaries of the concerned 
State Governments had been re- 
quested to constitute a Committee 
consisting of the representatives of 
the State Finance Departments, the 
Rehabilitation Department and the 
Accountant General and also the 
Internal Financial Adviser of the 
Department of Rehabilitation in 
order to invegtigate into *e state of 
rehabilitation loan accounts and 
records and the present position 
regarding reconciliation of discre- 
pancies between departmental and 
A.G.3 figure of drawals and dis- 
bursements, and that on receipt of 
the report of the Committee appro- 
priate action would be taken to 
ensure that loan accounts were 
maintained in a complete and upto 
date form and that recoveries were 
accelerated. The Committee trust 
that necessary action has been taken 
to reconcile the discrepancies and 
to improve the maintenance of loan 
accounts and records by the State 
Governments and that the remittance 
of irrecoverable loans is being made 
by them after putting the records 
in order. 

16. 3.20 Plaming Commission The Committee, are concerned over the 
slow progress of research' schemes 
started in 1963 under the aegis of 
the Planning Commission for 
research and investigations into 
socio economic and administrative - - - - -- ------ 



problems of national development. 
From 1953-54 to 1969-70 financial 
assistance mostly in the form of 
grants amounting to Rs. 165.70 

. lakhs were provided for meeting 
the cost of investigations and publi- 
cation of approved reports. Out " 
of 300 schemes proceeded with, 
only 1 23 schemes were completed 
upto 30-9-1 970. Although the 
research projects were generally for 
a duration of 12 to24 months within 
which collection of data, compi- 
lation, analysis and drafting of 
the reports were expected to be 
completed only 31 schemes were 
completed and reports received with- 
in the allotted time. In respect of 
131 schemes reports of which were 
not finalised upto September. 1970, 
the extent of delay was 1 to 3 years 
for 85 schemes, 3 to 5 years for 
36 schemes, 5 to 8 years for 7 
schemes and 8 to 10 years for 3 
schemes. The latest position is that 
rcports are yet to be received in 
respect of 26 schemes while 15 sche- 
mes are under revision although 
these schemes were sponsored seve- 
ral years ago (between 1959 and 
1970). 

\ 

17. 3.21 Planning Commission The Committee desire that a review of 
the outstanding schemes should be 
made by the Planning Commission 
and reasons for delay gone into and 
necessary steps taken for their 
completion or abandonment. 

The Committee find that a Sub- 
Committee set up by the Planning 
Commission to examine the question 
of utilisation of the result of investi- 
gations reported in August, 1966 
that while the results of survey in 
certain fields (Farm Management, 
Irrigation projects, Labour & Em- 
ployment and Industrial relations) 
had been satisfactory, the ut ikt ion 
of findings of studies in other areas 
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for formulation of Fourth Plan had 
not been so satisfactory. The Sub- 
Committee also reported that where 
completion of projeots were unduly 
dclayed, concepts and contents of 
enquiry were not carefully designed, 
inferences and findings were not 
policy and action oriented, and 
user agencies were not closely asso- 
ciated, utilisation has not been so 
satisfactory. 

19. 3.23 Planning Commiwion The Committee note that in pursuance 
of the recommendations of the 
Sub-committee, the Planning Com- 
mission have taken the necessary 
measure to improve the utilisation 
of investigations and also brought 
down the duration of research pro- 
jects from two years in the past to 
10 months. The Committee desire 
that the utilisation of the investiga- 
tions and timely completion of re- 
ports should be kept under constant 
watch by the Planning Commission 
so that the annual plans are formu- 
latcd on the basis of upto date and 
dependable data thrown up by 
these investigations. The Commit- 
tee need hardly stress that the money 
spent on these investigations could 
be fruitful only if the data is avail- 
able and is useful for the purpose 
of formulating the plans. 

The Committee find that the Planning 
Commission had since abolished 
the Research Programme Committee 
which originally scrutinized the re- 
search proposals and the work had 
been entrusted to four study groups. 
The Commission have also trans- 
ferred certain schemes to the Indian 
Council of Social Scienxs Research. 
The Committee hope that this would 
result in improved supervision and 
expeditious completion of the sche 
mcs. The Committee desire that 
the question of transferring more 
schemes to other suitable organisa- 
tions may be examined. - -- --. - --- 
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